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876. Shri Muhammed Elias: W1ll the
Minister of Commerce and Industry
be pleased to state:

(a) which country/countries have
import duty above 100 per cent on
tea;

(b) whut is the total quantity of
their annual imports;

(c) what is the total gross earnings
of the European controlled tea brok-
ing houses in Calcutta in 1956-57; and

(d) the total gross earnings of the
Indian controlled tea broking houses
in Calcutta during the same period?

The Minister of Commerce and In-
dustry (Shrl Morarji Desai): (a) As
far as Government are aware, no
country has at present an import duty
on tea of above 100 per cent of its cif.
value.

(b) Does not arise.

(c) and (d). Precise information is
not available.

Displaced Persons and Meos in
Matsya Division

87%. Shri Shobha Ram: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state as to
when the displaced persons and Meos

_in the Matsya Division are going to be
bestowed with Khatedari rights over
the agricultural lands allotted to them?
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The Minister of Rahabilitation and
Minority Affairs (Sari Mehr Chand
Khanna): The displaced persons who
have been allotted evacuee agricultu-
ral lands which have since been ac-
quired by the Central Government,
will not be granted khatedari rights
in those lands They can, if they have
not contravened any of the conditions
of allotment, acquire ownership of the
Jands by adjusting the price against
their land claims or by paying the
price in annual instalments as provid-
ed 11 the Displaced Peisons (Compen-
sation and Rahabilitation) Rules, 1955.

The Mcos who have been given
lands in Rajasthan after being dis-
possessed on account of migration to
Pakistan and their subsequent return
have been restored their original lands
or have been given alternative lands
vnder Section 16 of the Administration
of Evacuce Property Act. They have
been conferred the same rights as
they had enjoyed on their own lands
rwor to magration, i.e. proprietory,
Khatedar:1 and tenancy etc. Neces-
saly in.iructions to give effect to this
policy have been iisued to the State
Government

Chembur Colony

878. Shri Assar: Will the Minister
of Rehabilitation and Min¢ ity Affairs
be pleased to state:

(a) whether Government are aware
that there are no internal electric
connections in the newly built multi-
storeyed buildings and in the recondi-
tioned barracks for displaced persons
in the Chembur Colony in Bombay;
and

(b) if so, the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). There has
been some delay in the provision of
internal electric connections in the
government-built properties in Chem-
bur Colony, as settlement of the terms
on which the Bombay Suburban Elee-
tric Corporation was to undertake this
work took some time. The terms
have now been settled and it is ex-
pected that the work will be taken in
hand soon.





